TAMILNADU .
Notifi catmn No SRO 104 dated 7th Feb. 1970 Pubhshed in. the Gazette
of India dated 14th Feb. 1970 '

S.R.O. 104 dated 7th Feb. 1970—In exercisé of the powers conferred
by Section 3 of the Cantonments (Extension of Rent Control Laws) Act, 1957 (46
of 1957), the Central Government hereby extends to the cantonments in the state
of Tamil Nadu, the Madras Building (Lease and Rent Control) Act, 1960 (Madras
Acl 18 of 1960) as in force in the state of Tamil Nadu on the date of this notification
“with the following modifications, namely :— !
In the Madras Buildings (Lease and Rent Contm!} Act, 1960 (Madras Act
18 0f 1960):— ‘

1. In Sectlon 1—
for sub-section (2) the following sub- section shall be substituted namely s
“«(2) this Act shall apply to the places declared to be cantonments

. under Section 3 of the Cantoriments Act. 1924 (2 of 1924) in the
~ state of Tamilnadu”.

2. After Sectton 1, the following Sect:on shall be inserted, narnely —
.IA. The provisions of £'this Act shall not apply to— '
(a) any premises wﬂ:hm the cantonment belonging to the Central
. Government or to a Cantonment Board,
(b) any tenancy or other like rclatmnshlp created by a grant ﬁom the
_Govemment in respect of premises within the cantonment taken
on lease or requisitioned by the Central Government; or
(¢) anyhouse within the cantonment which is, or may be, appmpr;ated
* by the Central Government on lease under the Cantonments
- (House- Accommodatlon) Act, 1923 (6 of 1923)
_ 3 In, Section 2~— :
(i) for rlause (4) the follnwmg rlmme s'hall be substituted
©namely:—.
4 (4) Date of commencement means the date of puchat;on of -
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(i) after clause (5), the following clause shal] be inserted, namely;—
(5-A) “local authority meang any Cantonment Board?”, B

(i) in clause (8), for the words “by a municipal councilor district
board or the corporation of Madras, “the words 2 Cantonment
Board” shall be subst; tuted.

4, In Section 3—

for sub-section (3), the following sub-section shall be substituted, namely:—

“(3) if within seven days of the receipt by the autborised officer of a notice
under sub-section (1) or'sub-section (2), the Government o the autborised officer

Provided that the requirements of the Central Government or the Cantonment

Board shall be given priority over the requirements of other authorities mentioned
in this Section.” :

5. In Section 19—

(D Insub-section (1), in the first proviso théreunder, for the words
“the .Government” the words “the State or the Central
Government” shal| be substituted';

~ (i) In sub-section (4), for the words “The Government” wherever
they occur, the words “The State or the Central Government
shall be substituted.

6. for Section 31, the following Section shall be substituted, namely :—

31. The Executive Officer of a Cantonmeit Board shall, on application
made in this befialf'and on payment of such fees as may, from time to thme, be
‘fixed by the Centra} Government, by notification, grantto the applicant a certified

evidence of the facts stated therein in procaadings undet this Act.”
7. Section 35 shall be omitted,

8_. Section 38 shall be omitted,
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